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In all these OAs, the question involved is of

extending  the benefit of the Judgement of the Tribunal in 0OA
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1599787, Paliit Kumar & Anr. Vs. UOT & Anr., and six other
related OAs, which were disposed of by the Judgement.  dated

7.6.91, to the  applicants  in 'these Cases . The operative

.

nmgfbn of the Judgement dated 7.6.901 (supra) is extracted as

bl ow ¢ -

’

13, In view of the various Judgements passed
by this Tribunal in accordance with the spirit
of the Judoement. given by the Mon'ble High
Court of Allahabad as upheld by the Hon'ble
Supreme  Court of India inthe case of Shri
Parmanand Lal and Shri Brij Mohan, we direct
that the benefits of the sa8id  Judgement be
extended to the applicants herein also and they
shall be deasmed to have been promoted with
effect from the date prior to a date of
promotion  of any person  who passed  the
departmental examination subsequent to the
applicants and their seniority be revised in
TES Group-B cadre. They shall also be entitled
to refixation of their pay with effect from the
said date. This order shall be implemented
within a period of three months from the date a
copy of this order is received by the
respondents.  There shall, however, be no arder
as to costs." g

25 Special Leave Petitions were filed hy the respondents
in the Supreme Court of ‘India, which were dismissed by an

order passed by the Hon'ble Supreme Court on 6.1.97.

3 Notices were directed to be issued on admission as
well as on  interim n%lief but the respondents have not  filed
any reply though a8 period of nearly one vear has passed and a
number of adjournments were allowed for the purpose. The.
learmed proxy counsel for f!he :msﬁDMmts submits .thgt reply

ha'; not been filed so far.

4. Wwe have heard the learned counsel for the applicants

(\’ . 3 : Cmt_d._..?o.




and &lso the learned vioxy counsel for the respondent s in al)

these cases. Apart. frow relying upon the Judgemant of the
Tribunal dated 7.6.91 and the orders of the Hon'hle Suprem:

Conrt datex?'. 6.1.97. the learned counsel for the applicants
o

£ 50 nlaced  before us o copy of the order passed on 18.11.97
by Court No.3  of the Principal  Bench of the Central

Administrative Tribunal in OA 444/97, p.p. Sinoh & Ors.  vs.

HOT & Ors.  7This judgement (oral) is as below:-

| v “foth  are heard.  The learned counsel for the
i respondents  said that thoy were implementing
| the orders given in the Judoement  in 0A
1599/87 (Dalyit Kumar & Anr. Vs, UOT & Anr.)
and  the said related OAs They agreed to
extent. - the benefits to tho applicants  also
nrovided they are similarly situated.

In view of the above, the application is
disposed of Ffinally. The parties to bear
their own costs, "

ol n wiew of the aforesaid Judqearrpnt in OA 444/97, the

N

tearned proxy counsel for the respondents submits that similar &
orders eould e passed in these cases as weall, narticularly

because the counsel for the res pondents in OA 444/9/ and the %

coumsel for  the reqnondent" n a]] these cases is the same.
In the light of the fomqori.nq, these OAs are dxsmsc-:d of with
the direction that the apnlicants, in these OAr:, may also be
considered by the respondents for aiving lmef:t«; due to them

ans mrAfh-e 3miqermnt dated 7.6.91 in the case of Daliit Kumar

& Anr. Vs, 0T & 2nr.  (supra) if the applicants herein are

similarly placed and are entitled to the same benefits as per

the Judgement . 4 ;

Contd. . 4.
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each of these OAS .

e

es to bear thier own CoOsts.

)

g@ling aggiaEn

; 4

5 : In the facts and i rcomstances of the case, we leave

of this order shall be placed on the file of

( P.C. JAIN 3
MEMBER (A)
07.12.92
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